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 सिंगरौली  की  न  से  उस  को  कोयला
 मिलेगा  ।  लेकिन  केन्द्रीय  सरकार  के  कोयला
 निगम  ने  अभी  तक  यह  मुनासिब  नहीं  समझा
 है  कि  वह  कोयला  देने  के  लिए  उत्तर  प्रदेश  से
 समझोता  करे  ।  उत्तर  प्रदेश  बिजली  की
 खपत  में  सब  से  पीछे  है  ।

 सभापति  महोदय:  माननीय  सदस्य  ने
 झपने  समय  से  बहुत  ज्यादा  ले  लिया  है  ।
 लंब  वह  समाप्त  कर

 sit  महाराज  सिह  भारती  :  अगर  बाप की
 यही  झाज्ञा है  तो  मैं  खत्म  करता  हु  ।

 Mr.  Chairman:  I  am  very  sorry  he
 had  to  conclude  It  was  a  very  inter
 esting

 tt  सु  लिमये :.  (मुंगेर)  प्रखर  भाष
 उनको  दो  तीन  मिनट  झौर  दे  देते,  तो  वह
 झ्र पनी  बात  खत्म  कर  लेते  i

 Mr.  Chairman:  The  next  name  in
 the  list  is  Mr  Onkar  Lal  Bohra  He
 may  start  on  Mcnday  when  we  take
 up  this  business

 Shri  M.  N.  Nagkmoor  (Belgaum)  |
 have  to  make  a  submission  One  more
 hour  may  be  given  for  this  debate  in
 reapect  of  these  Demands,  so  that  some
 more  members  can  participate  We
 come  from  South  and  none  of  us  has
 bad  an  occasion  to  participate  in  this
 debate  This  is  is  qa  very  important
 one

 Mr,  Chairman:  He  may  raise  this  on
 Monday.

 aft  झंकार  लास  दोहरा  :  (चित्तौडगढ़)
 सभापति  महोदय,  मैं  माननीय  सिंचाई  और
 बिजली  मंत्री,  ate  के०  एल०  राव  द्वारा
 उपस्थित  सिंचाई  एवं  विद्युत्  मंत्रालय  के

 झनुदातों  की  मार्गों  के  बारे  मे  अपनी  समस्यायें
 और  अपने  सुझाव  उपस्थित  करना  चाहता  हू  ।

 Mr.  Chairman:  He  will  continue  on
 Monday  Now  we  have  to  take  up  the
 Private  Members’  Business

 ue  05  hrs,
 COMMITTEE  ON  PRIVATE  MEM.

 BERS’  BILLS  AND  RESOLUTIONS
 SEvENTH  REPORT

 sit  हरदयाल  देवदूत  (पूर्व  दिल्ली)
 श्रीमन्,  मैं  प्रस्ताव  करता  हू
 'कि  बह  सभा  गैर-सरकारी
 सदस्यो  के  विधेयकों  तथा  सक लल् पो

 सम्बन्धी  समिति  के  सातवें  प्रतिवेदन  से,
 जो  सभा  में  5  जुलाई,  t967  को  पेश  किया
 गया  था  सहमत  है।''

 Mr  Chairman:  The  question  :s-
 “That  this  House  agrees  with  the

 Seventh  Report  of  the  Committee
 on  Private  Members’  Bills  and
 Resolutions  presented  to  the  House
 on  the  Sth  July,  1967"

 The  motion  was  adopted.

 Mr  Chairman:  Now,  there  are  cer-
 {ain  Bills  to  be  intoduced.  Thre  first
 one  is  in  the  name  of  Shri  Deven  Sen
 The  hon.  Member  is  absent  The  sec
 ond  one  is  in  the  name  of  Shm  Kanwar
 Lal  Gupta.  He  is  also  absent  Now,
 Shri  Madhu  Limaye

 75.08  hrs.
 COMPANIES  (AMENDMENT)  BILL*

 (Substitution  of  sections  293A,  324
 ete.)

 st  मधु  लिये  (बगैर)  :  मैं  प्रस्ताव
 करता  हू  कि  कम्पनी  अधिनियम  2956  में
 आगे  संशोधन  करने  वाले  विधेयक  को  पेश
 करने  की  अनुमति  दी  जाये  t

 Mr.  Chairman:  The  question  us
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Companies  Act,  988"

 The  motion  wos  adopted.
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 10381  Constitution  (Amdt.)  Bill  JULY  १,  3967  Constitution  (Amdt.)  Billz0383

 ओ  म्यू  लिमये  -  में  विधेयक  को  पेश
 करता  हूं

 INDUSTRIAL  DISPUTES  (AMEND-
 MENT)  BILL*

 t  of  t  2,  0  ete.)

 शी  ह... द  लिमये  (मुंगेर)  मैं  प्रस्ताव
 करता  हूं  कि  औद्योगिक  विवाद  भ्र धि नियम,
 947  में  भागे  संशोधन  करने  वाले  विधेयक
 को  पेश  करने  की  अनुमति  दी  जाये  |

 Mr.  Chairman:  The  question  is
 “That  leave  be  granted  to  intro

 duce  a  Bull  further  to  amend  the
 Industrial  Disputes  Act,  1947"

 (Amendm

 The  motion  was  adopted

 sit  |  feat  मैं  विधेयक  को  पेश
 करता  हू

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  the  Eighth  Schedule)
 Shri  Inder  J.  Malhotra  (Jammu)

 I  beg  to  move  for  leave  to  introduce  8
 Bill  further  to  amend  the  Constitution
 of  India

 Mr  Chairman:  The  question  is
 “That  leave  be  granted  to  intro-

 duce  a  Bill  turther  to  amend  the
 Constitution  of  India"

 The  motion  was  adopted
 Shri  Inder  J,  Malhotra:  I  introduce

 the  Bill

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  article  43  and  the
 Seventh  Schedule

 To  गोवि  दास  (जबलपुर)  :  मैं
 प्रस्ताव  करता  हु  कि  भारत  के  संविधान  में

 आगे  संशोधन  करते  वाले  विधेयक  को  पेश
 करने  की  प्रयुक्ति  दी  जाये।

 Mr.  Chairman:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Canstitution  of  India”.

 The  Motion  was  adopted.

 Tro  गोविन्द  चास :  मैं  विधेयक  को
 वेश  कराता  हूं  n

 HINDU  MARRIAGE  (AMENDMENT)
 BILL*

 {Amendment  of  section  5)

 it  To  ला०  बारुपाल  (गगातगर)  .
 मैं  प्रस्ताव  करता  g  कि  हिन्दू  विवाह  प्रीमियम,
 955  में  चरागे  संशोधन  करने  वाले  विधेयक

 को  पेश  करने  की  अनुमति  दी  जाये  ।

 Mr  Chairman:  The  question  is.
 “That  leave  be  granted  to  intro.

 duce  a  Bill  further  to  amend  the
 Hindu  Marriage  Act,  1955"

 The  motron  was  adopted

 it  to  बाहु पाल  में  विधेयक  को
 पेश  करता  हूं  ।

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  the  Preamble)

 ft  Yo  जियादा  (उन्नाव)  मैं
 प्रस्ताव  करता  हूं  कि  भारत  के  संविधान  में
 भागे  संशोधन  करने  वाले  विधेयक  को  पेश
 करने  की  अनुमति  दी  जाये  1

 Mr.  Chairman:  The  queation  is

 “That  leave  be  granted  fo  intro-
 duce  a  Bill  further  to  amend  thr
 Constitution  of  India.”.

 The  motion  was  adopted.

 *Published  m  Gazette  of  India  Extraordinary,  Part  Il  sect.  2  Dated  7-7-67.


